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ACT No, XXIL or 1857.

s O s

Passep BY THE LEGISLATIVE Counoit, or INDIA.

( Beceived the assent of the Governor General on the 18th July 1857.)

© Ax Act to establish and incorporate an University at Bombay.

WuprEas, for the better encouragement of Her Majesty’s subjects of all
classes and denominations within the Presidency of
Bombay and other parts of India in the pursuit of a
1egu1a1 and liberal course of education, it has been determined to establish
an University at Bombay for the purpose of ascertaining, by means of exami-
nation, the persons who have acquired proficiency in different branches of
Literature, Science, and Art, and of rewarding them by Academical Degrees
as evidence of their respective attainments, and marks of honor proportioned
thereunto; and whereas, for effectuating. the purposes aforesaid, it is expe-
dient that such University should be incorporated ; It is enacted as foHows
(that is to say)—

Preamhle.

Incorporation. I. The 'foﬂow’ing persouns, namely,

mhe Rwht Honol able Joun, 1,orp ELPHINSTONE,
~ Governor of Bombay.

The Honorable S8ir Wrrriam Yasprey, Knight,
Chief Justice of the Supreme Court of Judicature at Bombay.

The Right Reverend Joun HarDING,
Doctor of Divinity, Bishop of Bombay, Ez-gficio.

The Honorable Sir Henry Somersir, Lieutenant-General,
Knight Companion of the Most Honorable Order of the Bath,
Commander-in-Chief of the Forces in Bombay, Ez-officio. \
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The Honorable James Grant LuMspEw,
M ‘ber'of thé Council of ombay, £ moﬁcw

The Honoraflﬁe Awrtiur Mavzs,
Member of the Council of Bombay, Ez-oficio.

- Epwarp Irvine Howarp, Esquire,
Director of Public Instruction, Fx-officio.
S Rosrrr Haings, Esquire, M. D.,

Actmg Educational Inspector, Presidency D1v1s1on F- oj” cio.

O Mozrzurap, Esquire, M. D,
Principal of the Grant Medical College, Hx-officto.

JQHl;I. Harxness, Esquire, L. L. D,
Principal of the Elphinstone College, Zz-offiicio.

The Reverenp James McDovéary,
Actmg Prmmpal of the Poona Colleve, Em oﬁcw

Puinip WILLIAV,[ LEG 'EYT, Esqmre, |
Member of the Leglsla’mve Gouncll of In(im

The Honorable Siz Marraew Ricmarp SAUSSB Knight,
Puisne Judge. of the Supreme Court of J udma:ture a‘t Bombay.

S J AMSETIEE JERJERBHOY, nght

Mgercarre LARKEN, Esqulre
Judge of the Sudder Court in Bombay, and Premdent
of the la’ce Board of Dduoa,tlon ’

- JUGGONAUTH SUNKERSETT, Esqune v
' Membel of the late Bozu_d of Educatlon -

Bomanser Hormusses, ,Esqmre,
Member of the late B_O'ara.ﬂbf E&uézyf_zion.
o _ S e Beso
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Brio Daszer, Hsquire, )
£ :

Graduate of the Grant Medical College,
Member of the late Board of XHducation.

Marrarw. Srovery, Esquire,
Surgeon in the Bombay Army,
Secretary to the late Board of Education.

Oravpivs Jamss Ersxing, HEsquire
' late D " Pu Iastra

WiiriaM Epwarbp Frers, Hsquire,
Member of the Royal Asiatic Society, and .
President of the Bombay Branch of the Royal Asiatic Society,
Judge of the Sudder Court in Bombay. ‘
Msijor General CnarLEs WADDINGTON, o N
Companion of the Most Honorable Order of the Bath,
Chief Engineer of Public Works.

The Reverend Joun W 1Lsoi\1,
Doctor of Divinity, Fellow of the Royal Society,
Honorary President of the Bombay Branch of the Royal Asiatic Society.

The Reverend Priure Axprrsow, Master of Arts,
‘Chaplain on the Bombay Hstablishment.

Henry Barree Epwarp Frenn, Esquire,
Commissioner in Scinde.

Licutenant Epwarp Freperick Tizrney Fercusson, Indian Navy.

Manomenp Yusoor Mooreay, Cazee of Bombay.

James Joun BErximy, Hsquire,
Tellow of the Geographical Society, M.I.C. E,,
President of the Bombay Mechanics’ Institution, and
" Chief Resident Engineer of the Great Indian Peninsular Railway Company.

HeNry
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Hexry Lacon AnpersoN, Bsquire,
Secretary to Government.

being the first Chancellor, Vice-Chancellor, and Fellows of the said Uni-

versity, and all the persons who may hereafter become or be appointed
to be Chancellor, Vice-Chancellor, or Fellows as hereinafter mentioned,
so long as they shall continue to be such Chancellor, Vice-Chancellor, or
.. Hellows, are here notltuted .and_ decla
Cmporate by the name of the Umvelsﬂ;y of Bombay ; and- such Body
Politic shall by such name have perpetual succession, and shall have a
common seal, and by such name shall sue and be sued, implead and be
impleaded, and answer and be answered unto, in every Court of Justice
within the territories in the possession and under the Government of the
East Tndia Compa,ny, :

IT. The said Body’ Corpora,te shall be able and capafble in hw to
Power to hold and U3Ke, purchase, and hold any property, moveable or
dispose of property.  jmmoveable, which may become vested in it for the:
purposes of the said University by virtue of any purchase, grant, testa-
.mentary disposition, or otherwise ; and shall be able and capable in law
" to grant, demise, alien, or otherwise dispose of all or any of the property.
moveable or immoveable, belonging to the said University ; and also to
do o1l other matters incidental or appertaining to & Body Corporate.

IIT. The said Body Corporate shall consist- of one ‘Chancellor, one
Constibution of Body Vice-Chancellor, and such ' number of ex-officio and
Corporate. .. .. . other Fellows as the Governor of Bombay in Council
hath already appointed, or shall from time to time, by any order published
in the Bomt’;ay Gazette, hereafter appoint ; and the Chancellor, Vice-Chan-
cellor, and Fellows for the time being shall constitute
the Senate of the sald University. Provided that, if any
person being Chancellor Vice-Chancellor, or Fellow of the said University,
" Ofice vacated by Shall leave India without the intention of returning
leaving Indi. thereto hig office shall thereupon become vacant.

Senate.

IV, The Governor of Bombay for the time bemg sha]l be the Chan-
Chanocllor cellor of the said Umvers1ty and the first Chaneellor shall
’ be the Right Honorable John, Lord Elphmstone

V The
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Chancellor of uithe . saidgUniversity by death, 1331gna,t10n, &eparture A
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V. The first Vice-Chancellor of the said University shall be Six -
William Yardley, Knight. The Office of Vice-Chan-
cellor shall be held for two years only; and the Vice-
Gf’hancellor herein-before nominated shall go out of Office on the first day
of January 1859. ‘Whenever a vacancy. shall occur in the Office of Vice-

Vice-Chancellor,

India, effluxion of tlme or otherwise, the Governor of Bombay in Council
shall, by notification in the Bombay Gazetle, nominate a fit and proper
person, being one of the Fellows of the said University, to be Vice-Chan-
cellor in the room of the person occasioning such vacancy. Provided that,
on any vacancy in the said Office which shall occur by effluxion of time, the
Governor of Bombay in Councll shall have power to re- appomt the Vice- Oham
cellor herein- before nomma‘ted or any future Vice: Cha,neellor to such Office.

VI. The Chlef Justice of Her Majesty's Supreme Court of J ualcature,
the Bishop of Bombay, the Members of the Council
of Bombay, the Director or Acting Director of Public
Instruction, the Educational Inspector or Acting Educational Inspector of
the Presidency Division, the Principals and Acting Principals of Government
Colleges, all for the time being, shall, while filling such Offices, be ex-officio
. Fellows of the sald University, The whole number of the Fellows of the
_said University, exclusive of the Chancellor and Vice-Chancellor for the
“time being, shall never be less than twenty-six ; and whenever the number
‘of the said Fellows, exclusive as aforesaid, shall by death, resignation, depar-
ture from India, or otherwise, be reduced below twenty-six, the Governor of
Bombay in Council shall forthwith, by notification in the Bombay Gazette,
nominate so many fit and proper persons to0 be Fellows of the said University
a5, with the then Fellows of the said University, shall make the number of

such Fellows, exclusive as aforesaid, twenty-six. But nothing herein contained
shall prevent the Governor of Bombay in Council from nominating more
than twenty—sm persons to be Fellows of the said University if he shall see ﬁt

Fellows.

VII. The Governor of Bombay in Council may cancel the appointment

of any person already appointed or hereafter to be

2 %ﬁof‘vmﬁ?f”ﬁi“ﬁaﬁf appointed a Fellow of the University; and as 500D “as
celled.. such ' order is notified in Lhe Go&zette, the person 50
mf)pomteo shall cease to be a Fellow.
o  VIIL The
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¥VIII. The Chancellor, Viée—Chancellor,l and. Fellows for the #ime
’ Chancellor,  Vicer being shall have the entire management of and superin-
lows, to superintend

© versity.-

Act, it shall be lawful for the Chancellor Viece-Chancellor,

tendence over the affairs, concerns, and property of the
© the affairs of the Uni- said University ; and in all cases unprovided for by this

and F ellows to ot in such manner as shall appear to them best calculated .

'to promote the purposes intended by the said University. The said Chan- g

‘ Bye—lmvs. )

~ regulatio

";_,\,_ob,]ects and provisions of this Act) touchmg the examination for degrees and
£ fth‘e» granting of thgé same ; and touching the examination for honors and the .4 ..
" granting of marks of honor for a higher proficiency in the different branches = .
of Literature, Science, and Art ; and touching the qualifications of the

’l‘iégndidates for degrees, and the previous course of instruction to'be followed
by them, and thé* preliminary examinations to be submitted to by them;

cellor, Vice-Chancellor, and Fellows shall have full power o

and touching the mode and time of convening the meetings of the Chan. .

cellor, Vice-Chancellor, and Fellows; and, in general, touching all other
matters whatever regarding the said University. -And ‘all such bye-laws
and regulations, when reduced into writing, and after the common seal of
the said University shall have been affixed thereto, shall be bmdm@ upon
all' persons, members of the said University, and ‘all candidates for degrees
to be conferred by the same, provided such bye—lawvs and regulatlons shall
‘have been first submitted to and shall have recelved the approval of the
‘Governor of Bombay in Councﬂ e

IX.. All questmns which shall come before the Chancellor, Vice-Chan-

Meetings of the ‘cellor, and Fellows, shall be decided at a meeting of the
- Benate. “Benate by the majority of the members present ; and
the Chairman at hny such meeting shall have a vote, 4nd, in case of ‘an
equality of votes, a second or casting vote.” - No question shall be decided
at any meeting, unless the Chancellor, or Vice-Chancellor,’and five Fellows,
or, in the absence 6f the Chancellor and Vice-Chancellor, unless six Fellows
at the least shall be present at the time of the decision. =~ At every’ meeting
of the Senate, the Chancellor, or in his absence the Vice-Chancellor, shall
preside as Chairman ; and, in the absence of both; a Chairman shall be
chosen by bhe Fellows present or the magor part of them
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A ~ The said Chancellor Vice- Chancellor and Fellows for the time
Appoiniment and re- bemc; shall have full power from 'atlme to time to
moval of Exuminers appoint, and as they shall see occasion to remoave, all

and H1CeYs. o , | . o o o
: Examiners, Officers, and servants of the said University.

XI, The. said Chancellor, Vice-Chancellor, and Fellows, shall have
Power to confor de-. POWEr, after examination, to confer the several degrees
grees. of Bachelor of Arts, Master of Arts, Bachelor of Laws,
Lwentlate of Medmme, Doctor of Medicine, and Mastel of Civil Engineer-
ng ; they shall “also” Hhve power, after” examinftion, 'to ‘comnfer upon the "
candidates for the said several degrees marks of honor for a high degree of
proficiency in the different branches of Literature, Science, and Axrt, accord-
ing to rules to be determined by the bye-laws to be from time to time

made by them under the power in that behalf given to them by this A,

= XII. Except by special order of the Senate, no person shall be admit-

o s . ted as a candidate for the degree of Bachelor of Arts,

Qualification for ad- R . .

g;sfllgieg candidates 1\{1&5’5@1" of Arts, Bai}h‘e]or of Laws, Llc‘(?njslate oﬁf’ M?dh

= cine, Doctor of Medicine, or Master of Civil Engineering,
unless he shall present to the said Chancellor, Vice-Chancellor, and Fellows, -
a certificate from one of the Institutions authorized in that behalf by the
Governor of Bombay in Council, to the effect that he has completed the
gourse of instruction prescribed by the Chancellor, Vice-Chancellor, and
“Fellows of the said University, in the bye-laws to be made by them wunder

the power in that behalf given by this Act.

XIII. The sald Chancellor, Vice-Chancellor, and F ellows shall cause
| Braminstion for de- 80 examination for degrees to be held at least once in
grees. every year; on every such examination the candidates
shall be examined either by Examiners appointed for the purpose from
among the Fellows by the said Chancellor, Vice-Chancellor, and Fellows, or
by other Examiners so to be appointed ; and on every such examination
the candidates, whether candidates for an ordinary degree, or for a degree
with honors, shall be examined on as many subjects and in.such manner as
the sald Chancellor, Vice- Chancellor and Fellows shall appoint,

XI‘V’ At the concluslon of any examination of the candidates, the
Examiners shall declare the name of every candidate
‘whom they shall have deemed entltled, to any of the said

: degrees,

Graat of degrees.
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degrees, and his proﬁciency in relation to other candidates; and also the

'-honms which™he#may havé™ gained in“wrepect “of hié";-'ﬁ'fbﬁ\cien’cyﬁ“'in‘t’ha‘t'?-’ R

~ department of knowlédge in which he is about to graduate ; and he shall

receive from the said Chancellor a certificate, under the seal of the said -
University of Bombay and signed by the said Chancellor or Vlce-ChanceHor, S

in which the particulars so stated shall be declared.

nable fees - for 'che 'deglees %
be -conferred by them, and upon admission into the said
University, and for continuance therein, ag they, with the approbation of the
Governor of Bombay in Council, shall from time to time see fit to impose.
Such fees shall be carried to one General Fee Fund for
the payment of expenses of the said Umvermty, under
the directions and regulations of the Governor of Bombay in Council, to
whom the accounts of income and expenditure of the said University shall
‘once in every year be submitted for such examination and audit as the said
Governor of Bombay in Council may direct, |

Annual accounts.
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